MINISTRY OF HOME AFFAIRS
NOTIFICATION

New Delhi, the 19th June 1968

G.S.R. 1188 —In exercise of the powers conferred by seciion 6 of the Goa.
Daman and Diu (Administration) Act, 1962 (1 of 1962), the Central Government
hereby extends to the Union territory of Goa, Daman and Diu, the Maharashtra
Agriculiural Produce Marketing (Regulation) Aect, 1963 (Maharashira Act
No. XX of 1964), as in force in the State of Maharashira on the date of this
notification, subject to the following meodifications, namely (—

MODIFICATIONS

1. In the said Act—

i (i) for the expression “State Government”, wherever it occurs and unless
otherwise expressly provided hereinafter in this notification, the

! expression “Administrator” shall be substituted with such con-
sequential amedments as the rules of grammar may require;

(ii) for the expression “Director”, wherever it occurs, the expression “State
Marketing Officer” shall be substituted;

(iii) for the expression “Panchayat Samiti”, wherever it occurs, the expression
“Panchayat” shall be substituted.

2. In section 1.—

(i) in sub-section (2), for the words “State of Maharashtra”, the words
“Union territory of Goas, Daman and Diju” shzll be substituted;

(ii) for sub-section (3), the following sub-section shall be substituted,
namely —

“(3) It sl"fall come into force on such date as the Adminisirator may, by
notification in the Official Gazetie of the Union territory ci Goa,
Daman and Diu appoint.”.

3. In section 2, sub-section (1),—
(i) after clause (b), the following clause shall be inserted, namely :—
*(bb) “Administrator™ means the Administrator of the Unicn territory of

Goa, Daman and Diu appointed by the Presidernt under article 239
of the Constitution;”;




(iv) after clause (3). the following clause shall be inserted, namely :—

(i) "Markei Prqp-e:'" means gny area within the market area including
all la:nrjs, with the buildings thereon within such distance of the
principal or sub-market yard as the Adminisirvator may by nolifica-

",

fion declare io be a2 market proper under section 5(217™;

(v) for clause (1); the following clause shall be substituted, namely :—

Y1) “Pgncha_:rat” means .= Panchayat formed under the Goa. Daman and
Diu Village Panchayats Regulation. 19627

(vi) afier clause (n), the following clause shall be inserted, namely :—-

«(nn) “Official Gazeite” means the official Gazette of the Union terrifory
of Goa, Daman and Diu™;

(vii) clause (u) shall be omitted.

4. In section 5, for sub-section (2), the following sub-section shall be substi-
tuted, namely —

#(2) The Administrator may by notification declare—

(i) any enclosure, building or locality in the market area to be the
principal market yard and other enclosures, buildings or loczlities
in such area to be one or maore sub-market vards for the said
market area, and

(ii) in any area including all lands with the buildings thereon, within such
disiance of the market yard or sub-market yard as he thinks fit
be market proper-’.

5. In section 13, sub-section (1) —

(i) in clause (f), for the words “Extension Officer, Co-operation”, the words
«L\arketing Inspecior” and for ihe words “Zillz Parishad”, the words
“Giate Marketing Officer” shall be substituted:

(ii) ir clause (g), for the words “Assistant Cotton Extension Officer™, the
words “Assistant Marketing Officer” shzll be substituted.

6. In section 26, in sub-szction (3), for the words “Executive Magistrate”, the
words “Sub-divisional Magistrate” shall be substituted.

7. In section 32, in sab-section (2), for the words “Siate Government” where
they occur for the first time, the word “Government” shall be substituted.
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6. In section 36, in sub-section (1), for the words “Siate Government”, the
word “Governmeni” shall be substituied.
10. In section 41, in sub-section (2). the following words shall be added at the
end, namely—
“a5 applied to the Unien ierritory of Goa, Daméan and Diu”.
11. In section 45. in sub-section (2), in clause (b}, for the words “State Govern-
ment”, the word “Government” shall be substituted.

19, In section, 53, for the words “State Government”, the word “Government”
shail he substituted.

13. In section 55, in sub-section (3), for the words and figures “section 54 of the
Specific Relief Act, 18777, the words and fgures “cepfion 38 of the Specific Relief
Act, 1963” shzll be substituted.

14. In section 56. in sub-section (1), the words “a Presidency Magisirate or”
shall be omitted.

15. In section 57, in sub-sectien (1), for the words “State Government”, the
word "CGovernment” shall be substifuted.
18. In section 60,—

(i) in sub-section (2), in clause (n), for the words, brackeis and figures
“appointed under the Bombay Weights and Measures (Enforcement)
Act, 1958”. the words, brackets and figures “appointed under the Geoaz,
Daman and Diu Weights and Measures (Enforcement). Act, 1968”
shall be substituted;

(ii) for sub-section (4), the following sub-section shall be substituted:—

“(2) All rules made under this Act shall be laid on the table of the
Legislative Assembly after they are made and shall be subject to
such modification as the Assembly may make during the session in
which they are so laid or the session immediately following™.

17. In section 62, for the words and figures “Nothing contained in the Markets
and Fairs Act, 1862. or in any law”. the words “Nothing contained in any law™
shall be substituted.

18. Sections 64 and 65 shall be omitied.

19. In the Schedule.—

(i) in the ‘items under “VII. Fruits”, the following shall be added at the
end, namely:—

#18. Pineapple.”

(iiy in the items under “VIIL. Vegetables”, the following shell be added =at
the end, namely:—

““g. Ulsande.
10 Ladies finger,
11. Brinials.”
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¢iil) in the items under “IX. Animsl Husbandry Produecis”, the existing
6—10 shall be re-numbered as 7T—1I 1d before the item 7 as so re-
numbered ihe following itemns shzll be inserted, namely:—

G- Pigs.”
(iv) in the items under “XV. forest preduce”. the following
at the end, namely:—

“G. Myrobalans.

ANNEXURE

The Maharashira Agriculiural Produce Marketing (Regulation) Act, 1863, es
extended to the Union territory of Goa, Daman and Diu.

MAHARASHTRA ACT No. XX OF-1064

An Act fo resulate the marketing of agriculiural and certain other produce
in market areas and markeis to be established therefor in the Siate: to confer
powers upon Market Commiitees to be constituted in connection with or acting
for purposes connected with such markets; to establish Market Fund for purposes
g% the I_\ga.rket Commitiees and to provide for purposes connected with the matfers

oresaid.

Whereas it is expedient to regulate the marketing of agricultural and certain
other produce in market areas and markets o be established therefor in the Siate;
to confer powers upon Market Committees to be constituted in connection with
or acting for purposes connected with such markets: to establish Markel Fund
for purposes of the Market Committees and to provide for purposes connected
with the matters aforesaid: It is hereby enacted in the Fourteenth Yezr of the
Republic of India as follows:—

CHapTER I—Preliminary

1. Short title, extent and commencement—(1) This Act may be called the
Maharashtra Agrieultural Produce Marketing (Regulation) Act, 1863.

(2) It extends to the whole of the Union territory of Goa, Daman and Diu.

(3) It shall come into force on such date as the Adminisirator may, by notifi-
cation in the Official Gazette of the Union territory of Goa, Daman and Diu,

appoint,
9. Definitions.—(1) In this Aect, unless the context otherwise requires,—

(a) “agricultural produce” means all produce (whether processed or not) of
agriculture, horticulture, animal husbandry, apiculture, pisciculture and forest
specified in the Schedule;

(b) “agriculfurist” means a person who ordinarily by himself or by hired
labour or otherwise is engaged in the production or growth of agricultural pro-
duce which has not been processed, but does not include a trader, commission
agent, processor or broker in agricultural produce although such trader, commis-
sion agent, processor or broker may also be engaged in the production or growth
of agricultural produce;

(bh) “Administrator” raeans the Administrator of the Union territory of Goa.
Daman and Diu appointed by the President under article 239 of the Constitutior;

(¢) “broker” means an agent who contrives, makes and concludes a bargain
or eontracts on behalf of his prinecipal for the purchase or sale of agricultural
produce for which he receives a fee or remuneration, but does not receive, deliver.
transport, or pay for the purchase, or collect payment for the sale, of the agri-
cultural produce;

(d) “bye-laws” means byelaws made under section 61;
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(e) “commission agent” means a person who by himself or through his ser
vanis buys and sells agricultural produce for anoiher person, keeps it in hi
custody ang conirols it during the process of its szle or purchase, and colect
pavment therefor irom the buyer and pays it to the seller, and receives by way
of Temuneralion 2 commisSsion or percentage upon the amount involved in esch
trazsaction;

(f) “State Markeing Officer™ means 2 person appointed as the State Marketing
Officer for the Union terrifory of Goa. Daman and Diug

(g) “loesl authority” includes a2 Panchayal or Municipalily, as the case may be;

(i) “market area” means an area specified in a declaration made under sec-
fion 4

(i) “Markel Commitiee” or “Commifiee” means a commiilee constifuted for
= market arez under seclion 11

(ji) “Market Proper” means any arez within the markef area including all
lands. with the buildings therecn within such distance of the principal or sub-
market vard as the Administrator may by notification declare to be a marketl
proper under secltion 5(2);

(k) “member” means a member of a Market Commitiee:

(1) “Panchayat” means az village Panchayat formed under the Goa, Daman
and Diu Village Panchayat Regulation, 1962;

{m) “prescribed” means prescribed by rules made under this Act:

(n) “processor” means a person who processes any agricultural produce on
payment of charge;

(nn) “Official Gazette” means the official Gazette of the Union territory of Goa,
Darnan and Diu;

(o) “retail sale” means, in relation to any agricultural produce, szle of that
produce not exceeding such quantity as a Market Committee may by byelaws
determine to be a retzil sale;

(p) "rules” means rules made under this Acf;
(a) “Schedule” means the schedule to this Act:

(r) “Secretary” means a Secretary of a Market Committee and includes a
Joint, Deputy or Assistant Secretary;

! (s) “Surveyor” means a person who on =arrival of a consignment of agricul-
_tural produce for sale in any market area or market, surveys it for ascertaining
the quality, refraction, adulteration and other like factors;

_(t) “trader” means a person who buys or sells agricultural produce, as a
principal or as duly authorised zagent of one or more persons:

(2) If any question arises whether 2 person is or is not an agriculturist for
the purposes of this Act, the matter shall be referred to the State Marketing
Officer, and the decision of the State Marketing Officer thereon shall be final-

Market Areas and Markets

3. Notification of inieniion of regulating marketing of agriculinral produece in
specified area.—(1) The Administrator may, by notification in the Official Gazette,
declare his intention of regulating the marketing of such agriculiural produce, in
such area, as may be specified in the notification. The notification may alsc be
published in the language of the area in any newspaper circulating therein, and
shall also be published in such other manner as in the opinion of the Administra-

tor is best calculated to bring to the notice of persons in the area, the intention
aforesaid.

(2) The notification shall state that any objections or suggestions which may
be received by the Administrator within a period of not less than one month from
the date of the notification, will be considered by the Adminisirator.

4. Declaration of regulation of markeling of specified agricultural produce in
market area —(1) On the expiry of the period specified in the notificalien issued
under section 3, the Administrator shall consider the objections and suggestions,
if any, received before the expiry of such period and may if he considers neces-
sary, hold an inguiry in the manner preseribed.
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(3) Subject fo the provision of section 3. the Administralor may: at any time
by notification in the Official CGazetie, exclude from a markel area any area, or

P

include therein an additional area, or may direct that ihe reguiauon of the mar-
keting of any agricultural produce in any markei area shall cease, or thai ihe
marketing of any agriculfural produce (hitherio not regulaied) shall be regulated

in the market area.

5. Establishment of markeis.—(1) For every market areaz, there shall be estab-
lished a2 principal market and there may be established one or more subsidiary

markets.

(2) The Administrator may by notification declare:—

(i) any enclosure,

building or locality in the market area to be the prineipal

market yard and other enclosures, buildings or localities jn such area {o be one
or more sub-market yards for the said market area, and

(ii) in any area including all lands with the buildings thereon, within such
distance of the market yard or sub-market vard as he thinks fit to be market

proper.

CgapTEr II—Marketing of Agricultural Produce

6. Regulation of marketing of agricultural produce—(1) Subject to the pro-
visions of this section and of rules providing for regulating the marketing
of agricultural produce in any place in the market area, no person shall, on and
after the date on which the declaration is made under sub-section (1) of section
4, without, or otherwise than in conformity with the terms and conditions of, a
licence (granted by the State Marketing Officer when a Market Commitiee has
not yel started functioning; and in any other case, by the Market Committee)

in this behalf,—

(a) use any place in the market area for the marketing of the declared agri-

cultural produce. or

"(b) operate in the market area or in any market therein as a trader, commis-
sion agent, broker, processor, weighman, measurer, sSurveyor warehouseman O
in any other capacity in relation to the marketing of the declared agricultural

produce.

(2) Nothing in sub-section ‘(1) shall apply to sales by retail; nor to sales by
a person where he himself sells to another who buys for his personal consumption
or the consumption of any member of his family.

7. Grant of Ticences.—(1) Subject to rules wade in that behalf, a Market Com-
mittee may, after making such inguiries as ifl deems fit, grant or renew a licence
for the use of any place in the market arta for marketing of the agricultural
produce or for operating therein as a trader, commission agent, broker, processor,

weighman, measurer,
to the marketing of

surveyor, warehousemar Or in any other capacity in relation
agricultural produce; of may, after recording ifs reasons in

writing therefor, refuse tc grant or renew any such licence.
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8. Power to cameel or suspend licences.—Subjsct
gection ((8),2 Market Committee may, for reasons
suspend or cancel a licence—

(2) if {he licence has been obtained through wilful misrepresentation, or
fraud;

(b) if the holder thereof or any servani or any one acting on his behali with
his express or implied permission, commits a breach of any of the ierms or
condilions of the licence;

() if the holder of the licence in combination with other holders of licences
commits any act or absiains from carrying out his normal business in the market
with the intention of wilfully obstructing, suspending or siopping the marketing
of agricultural produce in the market area in consequence whereof the marketing
of any produce has been obstructed, suspended or stopped;

(d) if the holder of the licence has been adjudged an insolvent, and has not
obfained his discharge; or

(e) if the holder is convicted of any ofience under this Act.

(2) Notwithstanding anything contained in sub-section (1), but subject to the
provisions of sub-section (3), the State Marketing Officer may, for reasons to be
Tecorded in writing, by order suspend or cancel any licence granted or renewed
under this Chapter.

(3) No licence shall be suspended or cancelled under this section, unless the
holder thereof has been given a reasonable opporfunify fo show cause against
such suspension or cancellation. . ;

9. Appeal—Any person aggrieved by an order—

(2) of the Market Committee refusing to grant or renew a licence, or cancelling
a licence, or suspending any licence may, within thirty days irom the daie on
which the order is communicated to him, appezl to the Sfate Marketing Officer;

(b) of the State Marketing Officer refusing to grant or cancelling or ‘suspend-
ing a licence may within the like number of days appeal to the Administrator.

The State Marketing Officer or, as the case may be, the Administrator shall,
on such appeal, make such order as is deemed just and proper;

Provided that, before dismissing an appeal, the State Marketing Officer or, as
the case may be, the Administrator, shall give such person a reasonable oppor-
tunity of being heard, and record in writing the reasons for such dismissal

10. Provision for seftlement of disputes. —(1) For the purpose of settling dis-
putes between buyers and sellers, or fheir agents, including any disputes regard-
ing the quality or weight or payment of any agricultural produce, or any matier
in relation to the regulation of marketing of agricultural produce in the market
gzea, .thg M?ir_ket Committee of that area shall constitute from amongst its mem-
bers a Board. o i

2) The Board shall consist of such number of members, and shall be consti-
tuted in such manner, and conduct its business in such manner, as may be pres-

—eribed. -The rules may provide for appointment of arbitrators, payment.of fees

by parties for the settlement of disputes, and appeal to the Board from their
decision,
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Casprer III—Constitution of Market Committees

11. Establishmeni of Marke! Commitiees—For every markel azez, there shall
be established by the Administraior = Market Commitiee consisting of 2 Chair-
men, & Vice-Chairman and other members; and different Market Committees may
be established for regulaling the marketing of different kinds of agriculiural pro-
cuce for the same markel area or any part therect The Market Commiitee shall
have all such powers and discharge all such funciions as are vested in it by or
under ihis Aci

12. Incorporation of Market Commitiees.—Every Market Committee shall be
a body corporaie by the name of “The......cocieeseenneens-.. Agricultural Produce
Market Commititee”, and shall have perpetuz! succession and a common seal, azd
may in iis corporate mame sue and be sued, and shall be compeient to coniract,
acquire and hold property, both movable and immovable, and to do zll other
things necessary for the purposes for which i is established.

15, Constitution of Market Committees—(1) Subject to the provisions of sub-
section (2), every Market Committee shzll consisi of the following fifteen mem-
bers, namely:—

(a) seven agriculturisis elected from amongsi the agriculturists (not being less
than twenty-one years of age on the date specified from time fo time by Collector
in this behalf) residing in the markel area ;

(b) three shall be elected by iraders and commission agenis, holding licences
to operate as such in the market area ;

(c) one shall be the Chairman of the co-operative society doing business of
processing or marketing of agricultural produce in the market area ; or in his
absence = representative of the co-operative society elected by its managing
committee :

Provided that. if there be more than cne such co-operative socielies in the
market area, then the Chairman of any one of such co-pperative societies. or in
his absence a representative, elected by the managing commitiees of such
societies ;

(d) one shall be the Chairman of the Panchayat within the jurisdiciion of
which the market area or major portion thereof is situalted or the representative
elected by such Panchayat :

(e) one shall be the President or Sarpanch of the local authority (other than
a Panchayat) within the jurisdiction of which the principal market is sifuated or
the representative elected by such local autherity ;

() the Marketing Inspector, appointed by the State Marketing Officer. who
shall have no right of vote.

(g) the Assistani Marketing Officer or, where there is no such officer, the
Distriet Agricultural Officer of the Department of Apgriculture; neither of them
shall have the right to vote-

(2) When a Market Committee is constituted for the first time, all the mem-
bers thereof and the Chairman and Vice-Chairman shall be nominated by the
Administrator.

14. Election and term of offce of members.—(1) Subject to the provisions of
sub-section (2), the members shall be elected in the manner prescribed by rules.
Such rules may provide also for the determination of constituencies, the prepara-
tion and maintenance of the list of voters, persons aualified to be elected, dis-
gualifications for being chosen as, and for being a member, the right to vole, the
payment of deposit and its forfeiture, the determination of election disputes and
all matters ancillary thereto including provisions regarding election expenses.

(2) If for any reason any persons, co-operative society or its managing com-
miitee or a Panchayat or local authority fails tfo elect any members, the State
Marketing Officer shall give hotice in writing to them requiring them to ele(t:
members within one month from the date of the notice; and on the failure again
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{o elect members within the aforesaid period, the Stazte Markeliing Officer shall
appoint on behalf of such persons, co-Operative sociely, commitiee, Panchayal oz
the local authority the required number of persons whe are auzlified {o be elecied
under sub-section (1) of section I3.

(2) Except as otherwise provided in this Act, the members ‘of a Market Com-
mitiee (not being 2 Commitiee constifuied for the first iime) shall hold office fo:
& period of three years, and the members of a Committee constituted for the first
time shall hold office for a period of two years:

Provided that, the Administrater may: By an order in the Offecial Gazeite
extend the term of office of miembers of any Committee for 2 period not excesding
olie year.

(4) The names of all the members of a Commitice shall be published by the
Administrator in the Official Gazette; and upon such publication, the Market
Commitice shzll be deemed to be duly consiituied.

15. Commencemeni of ferm of office of members:—(1) The term of office of
members of a Market Commiiige shall be deemed tc commence on the daiz of the
first meeting of the Market Commiftee at which business is transacted:

Provided that, persons who are members by viriue of {heir being repressnia-
tives of a co-operative society or of a local authorily, shall hold office so long
only as they continue to be such representatives, and in the case of persons whe
are licensees they shall cease to hold office on their ceasing 1o be holders of theix
licences.

(2) The first meeting of a Market Committee shall be held on such daie as
may be fixed by the State Marketing Officer, or any cofficer authorised by him in
that behalf, being a date which is within thirty days from the date on which the
names of members are published in the Official Gazette. If ine first meeting is,
for any reason, not held within thirty days as aforesaid. ihe State Marketing
Officer shall report the fact fo the Administrator and state therein the reasons
for the failure to hold the meeting, and shall, thereafter, act according to the
directions of the Administrator issued in that behalf.

(3) The term of office of outgoing members shall be deemed to exfend fo, and
expire with, the date immediately preceding the date of such first meeting.

Resignation, Removal end Casual Vacencies of Members’

16. Resignation of members and nomination in certain circumstances—(1)
Any member of the Market Committee may resign his office by writing under
his hand addressed to the Chairman, and the Chairman may resign his office of
member by writing under his hand addressed to the State Marketing Officer. The
resignation shall take effect from the datfe it is accepted by the Chairman, or as
the case may be, the State Marketing Officer.

(2) If at any time it appears {o the Administrator that any Market Committee
by reason of the resignadon of all or a majority of the members thereof, is
mnable _to discharge the functions conferred or imposed upon it by or under this
Act, the Administrator may, by order published in the Official Gazette, nominate
persons to fill the vacancies of the members who have resigned ; but ihe persons
so nominated shall hold office only for the residue of the term of the members in
whose place they are nominated or until the vacancies are duly filled in by election
whichever is earlier.

17. Removal of member for misconduct.—The Administrator may on the recom-
mendation of the Market Commitiee supported by not less than eight members
present and voting at a meeting remove any member if he has been guilty of
neglect or misconduci in the discharge of his duties, or of any disgraceful conduct,
pas 1bt':zccgn:ne incapable of performing his duties as a member, or is adjudged an
insolvent:

Provided that, no such member shall be removed Irom office unless he has
been given reasonable opportunity of being heard by the Adminisiraior.

18. Casual vacancies.—Subject to the provisions of sub-section (2) of section
14, in the event of a vacancy occurring on account of death. resignation or re-
moval of a member, or through a member becoming incapable of acting previous
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20. Term of ofice of Chairman, and Vice-Chairman.—The Chairman and Vice-
Chairman shall hold office for such period as may be prescribed.

91. Chairman and Vice-Chairman fo kold efiice untii iheir sucecessors enter
upon office—The Chairman and Vice-Chairman shall, notwithstanding the expira-
tion of their term cof office: continue to hold office, uniil their successors enter
upon their office.

99, Procedure for election of Chairman and Vice-Chairman.—(1) On the consii-
fution of a Market Commitiee afier a general election or otherwise, a meeting
shall be called for the election of the Chairman and Vice-Chairman on the date
fixed by the Stale Marketing Officer under sub-section (2) of seciion 15.

(2) Such meeting shzall be presided over by the State Marketing Officer or any
person authorised by him in this behalf. The State Marketing Officer or such
persop shall, when presiding over the mesting, have the same DOWErs as the
Chairman when presiding over a meeting of the Market Committee has, but shall

not have the right o vete.
(3) If, in the election of a Chairman or Vice-Chairman, there is an equalify of

votes, the result of the election chall be decided by lots to be drawn in the presence
.of the officer presiding in such manner as he may determine.

(4) In the event of 2 dispute arising as to the validity of the election of 2
Chairman or Vice-Chairman, the State Marketing Officer, if he is the presiding
officer shall decide the dispute himself; and in any other case the officer presiding
.shall refer the dispute to the Stale Marketing Officer for decision. The decision
.of the State Marketing Officer, subject to an appeal to the Administraior shall be
ﬁncaé; Elmd_ no suit or other proceeding shall lie in any court in respect of any
su ecision.

23 Resignation of Chairman and Vice Chairman.—(1) The Chairman may resizn
his office by writing under his hand addressed to the State Marketing Officer;
and the resignation shzll take effect from the date it is accepted.

(2) The Vice-Chairman may resign his office by writing under his hand
addressed to the Chairman; and the resignation shall tzke effect irom the date

jt is accepted.

04, (enseguences of absence of Chairman without leave.—Subject to rules
tade by the Administrator in this behali, 2 Chairman who absents himself from
+hree consecutive meetings of the Committee without leave of the Market Com-
Jnittee shall cease to be Chairman. )

95. Vacancies in office of Chairman and Vice-Chairman to be filled up.—(1) In
+he event of a vacancy in the office of the Chairman or Vice-Chairman by reason
of death, resignation, removal or otherwise, the vacancy shall subject to the pro-
visions of section 19, be filled as soon as possible by election if elected, or by
nomination if nominated of a Chairman or Vice-Chairman. ' '

(2) Every Chairman or Vice-Chairman elected or nominated under this section
to fill a casual vacancy shall hold office so long only as the Chairman or Vice:
Chairman in whose place he is elected, or as the case may be, nominated would
thave held it if the vacancy had not occurred.
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(3) If the outgoing Chairman .
4qssued under sub-section (2) does nol comply
keiing Officer or any person authorized by him in ihat behalf may apply io ihe
sub-divisional Magistrate within whose jurisdiction the Committee is funclioning
for seizing and faking possession of papers: funds and property of the Commitiee
in the possession of such Chairman or Vice-Chairman.

e

(4) On receipt of an application under sub-seciion (3), the Magisirate may
authorize any police officer, not below_the rank of a2 Sub-Inspector, to enter and
search any place where the records and property are kept or likely io be kept and
to seize them and hand over possession thereof to the nmew Chairman or Vice-
Chairman, as the case may be.

97. Meeting, ete. of Market Committee—The meetings, guorum and procedure
of the Market Commitiee shall be regulated in accordance with the bye-laws made
ior the purpose.

28. Members to z2ct during vacancy; acts of Commitiee, elc, not te be invalidat-
ed by informalities—(1) During any vacancy in a Market Committee the continu-
ing memiers may &ct as if no vacancy had occurred.

(2) A -Market Committee shall have power {0 act, notwithstanding any vacancy
4n the membership or any defect in the constitution thereof; and such proceedings
of the Committee shall be valid netwithstanding that if is discovered subseguenily
that some person who was not entitled fo do so sat or voted or otherwise iook
part in the proceedings.

i

CrapTER IV—The Market Committees: Powers and Drties

90, Powers and duties of Market Committee—(1) It shzll be the duty of a
Market Committee to implement the provisions of this Act, the rules and bye-
laws made thereunder in the market area; to provide such facilities for marketing
©of agricultural produce therein as the State Marketing Officer may, from time
to time, direct; do such other acts as may be required in relation io the superin-
«dence, direction and control of markets or for regulating marketing of agricultural
produce in any place in the market arez, and for purposes connecied with the
matiers aforesaid, and for thai purpose may exercise such powers and gerform
ﬁmh duties and discharge such functions as may be provided by or under this

ct.

(2) Without prejudice to the generality of the foregoing provision, a Market
Committee may—

(a) regulate the eniry of persons and of vehicular traffic into the market;

(b) supervise the behaviour of those who enter the market for transacting
business;

(c) grant, renew, refuse, suspend or cancel licences;

(d) provide for settling dispute arising out of any kind of tramsactions
connected with the marketing of agricultural produce and all matters
ancillary thereto;

(e) prosecute persons for violating the provisions of this Act, the rules and
bye-laws made thereunder;

{f) maintzin and manage the market, including admissions to, and condi-
tions for use of, markets;
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(g) regulate markeiing of agriculturzl produce in the marke! ares or the
market, and the payment to be made in respect therecf, weighment
or delivery of the agricultural produce;

(h} zcquire. hold and dispose of any movesble or immoveble properiy
(including any equipment necessary for the purpese of eficiantis
carryins out iis dufies);

(i) collect or maintain, disseminate and supply information in respect of
production, sales, storage, processing, prices and movement of agri.
culturai produce (including information relating to crops, statistics
and marketing intelligence) as may be required by the State Markef-
Ing Officer;

(i) take zll possible sieps to prevent adulteration and to promote grading
amd standardization of the agriculiural produce as may be prescribed;

(k) enforce the provisions of this Act and rules bye-laws and conditions of
the licences granied under this Act;

(1) perform such other duties as may be prescribed.

30, Appointment of sub-commitices; delegation of power—A Market Com-
mitiee may appoint one or more sub-committees consisting of one or more of its
membkers (including any persons co-opted by the Commitiee with the approval
of ihe Staie Markeiing Officer or of any officer authorised by the State Marketing
Officer in this behalf) and may delegaie to such suib-commitiee such of its powers
or duties as it may think fit.

31. Power of Market Commiflee io levy fees—TIt shall he competient to =
market Committee to levy and collect fees in the prescribed manner 2t such rates
as may decided by it (but subject tc the minimum and maximum rates which may
be fixed by the Administrator by notification in the Oficial Gazette in that behalf),
irom every purchaser of agriculiural produce marketed in the market zrea:

Provided that, when any agricultural produce brought in any market area for
the purposes of processing only or for export is not processed or exporied there-
Ifrom within thirty days from the date of ifs arrival therein, it shall. uniil the
contrary is proved, be presumed to have been marketed in the market area, and
shall be liable for the levy of fees under this section, as if it had been so marketed:

Provided further that, no such fees shall be levied and collected in the same
markei area in relation to agricultural produce in respect of which fees under
this section have zlready been levied and collected therein.

32. Power to borrow.—(1) A Market Committee may, with the previous sanc-
tion of the State Marketing Officer, raise money required for carrying cut the
purposes for which it is established on the security of any property vested in it
and of any fees leviable by it under this Act.

(2) The Market Commitiee may, for the purpose of meeting the expenditure on
lands, buildings and eguipment required for establiching the market, obizin a loan
ﬁrcin;m the Government on such terms and conditions as the Administrator may

etermine,

33. Execulion of coniracts.—(1) Every contract entered into by the Market
Committee shall be in writing and shall be signed on behalf of the Market Com-
mittee by its Chairman, or in the absence of the Chairman by the Vice-Chairman,
and two other members of the Commitiee.

(2) No contract other than a eontract executed as provided in sub-section (1)
shall be binding on the Market Committee.

34. Certain disputes regarding consiruction eof rules, eic.,, about weighis and
measures to be decided by Market Committec.—(1) Notwithstanding anything con-
tained in the Gea, Daman and Diu Weights and Measures (Enforcement) Act, 1968,
if any dispute arises between an Inspector appointed under that Act and any
person interested as to the meaning or construction of any rule made under that
Act or as to the method of verifying, re-verifying, adjusting or stamping any
weight or measure or weighing or mesasuring instrument, in any market area,
such dispute may, at the request of the party interested er by the Inspector of his
own ‘accord, be referred to the Market Commities; and the decision of the Market
Committee shall, subject to the provisions of sub-section (2), be final and shall
be deemed to have been given under section 23 of the Goa, Daman and Diu Weights
and Measures (Enforcement) Act, 1968,
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(2) An appeal shall lie within the time prescribed from the decision under sub
section (1) 1o the Adminictraior or such officer as the Administrator may appoint
in this behalf. The decision of the Administrator, or such officer, shzll be final.

CuarTER V—Officers and Servants of Morket Commitizes

35. Power of Market Commitiee {o employ stafi —(1) A Market Commitiee may
-employ a secreiary and such other officers and servants as may be necessary for
the management of the market, for the collection, maintenance, dissemination and
:Supply of information relating fo erops, statistics and marketing intelligence and
for carrying out its duties under the Aet; and shall pay such officers and servants
such salaries as the Market Commitiee thinks fit.

(2) The Market Committee may in the case of its employees provide for the
payment to them all such leave allowance, pension or gratuity as it deems proper
-and may contribute to any provident fund which may be established for the benefit
.of such employees.

(3) The powers conferred by this section on the Market Committese shall be
-exercised subject to any rules which may be made in that behalf by the Adminis-
drator.

CHaPTER VI—The Market Fund

36. Market Fund; its custody and investment.—(1) All monies received by =z
Market Committee by way of fees under this Act, all sums realised by way of
penalty (otherwise than by way of a fine in a criminal case), all loans raised
by the Commiitee, and all grants, loans or contributions made by the Govern-
‘ment to the Committee shall form part of a fund to be called the Market Fund.

(2) The amount to the credit of a Market Fund shail be kepi or invested in
:such manner as may be prescribed.

37. Purposes for which RMarket Fued may be expended.—The Market Fund
may be expended for all or any of the following purposes, namely:—

(a) the acquisition of a site or sites for the market;

(b) maintenance, development and improvement of the market;

(c) construction of, and repairs to, buildings necessary for the purposes
of such market and for the health, convenience and safety of per-
sons using if;

{d) the provision and maintenance of standard weights and measures;

(e) pay, pension, leave zllowances, gratuilies, compensations for injuries
resulting from accidents, compassionate allowances and contribu-
tions towards leave allowances, pensions or provident fund of the
officers and servants employed by the Market Committee;

{f) the expenses of, and incidental to elections;

(g) the payment of interest on loan, if any, raised by the Market Com-
mittee and the provision of sinking fund in respect of such loan;

(h) the collection and dissemination of information regarding matters
relating to crop statisties and marketing in respect of the agricul-
tural produce notified under section 4;

(i) propaganda in favour of agricultural improvement and orderly mar-
keting:

(j) payment of allowances and iravelling expenses to the members of the
Market Commitiee and sub-committees; and of the Board constifui-
ed, if any, under section 10;

(k) expenses of any Tribunal constituted under section 57;
(1) other functions prescribed in this Act and rules thereunder;

{(m) for any other purpose, with the previous approval of the Adminis-
trator.
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Explanation.—For the purposes of thiz seclion. trade zallowance means any
deduction in price or raie of the agriculiural preduce on account cf any varia-
tion in the quality, weight, container, sample or admixiursa.

Cmaprer VIII—Corirol
40, Imspection inguiry, sehmission of siatements, ete—The Siate Marketing

Officer or any officer authorized by him by general or specizl order in this behali,
may—

(a) inspeci or cause to be inspected the accounis and offices of a Market.

Commitiiee;
(h) hold inguiry into the afairs of a Market Committee;

(¢) call for any return, statement, accounts or report which he may think
fit to require such Committee to furnish;

(d) require a Commitiee to take into consideration—
(i) any objection which appears to him to exist io the doing of anything

which is about to be done or is being done by or on behalf of

such Committee, or

(ii) any information he is able to furnish and which appears to him to-
necessitaie the doing of a certain thing by such Committee,

and to make a wriiten reply to him within a reasonable time stating its:
reasons for deing, or not doing such thing;

(e) direct that anything which is about fo be done or is being done should:
not be done, pending consideration of the reply and anything which
cs;ll}ou.ltc] be done but is not being done within such time as he may

rect.

41, Duty of officers and members fo furnish informatior te Siate Marketing
Officer, authorized officers and Administrator—(1) When the affairs of 2 Market
Commiitee are investigated under section 40 cr the proceedings of such Com-
mittee are examined under section 43, all officers, servanis and members of such
Committiee shall furnish such information in their possession in regard to the
affairs or proceedings of the Commiiiee as the Siate Marketing Officer, cfficer
authorised or. as the case may be, Administraior may reguire.

(2) An officer invesiigating the affairz of a Market Commitiee under section
40 or the Administrator examining the proceedings of such Committee under
section 43 shall have the power to summon and enforce the attendance of cofii-
cers or members of the Market Committee and to compel them to give evidence
and to produce documents by the same means and as far as possible in the
same manner as is provided im the case of a Civil Court by the Code of Civil
Procedure, 1908, (V oi 1908), as applied {o ithe Union territory of Goa, Daman
and Diu.

42 Secizure of accouni books and otker decumentis.—Where the Stiate Market-
ing officer has reason to believe that the books and records of a Markef Com-
mittee are likely to be tampered with or desiroyed or the funds or property of
z Market Committee are likely to be misappropriaied or misapplied. the Staie
Marketing Officer may issu¢ zn order directing a person duly ocuthorised by him:
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45 Powers of Zdministrator to ezll for proceegdings of Markel Committ=e and
to pass orilers thereon—The Adr traior mey a2t any time call io and
mine the proceedings of any Mar ee for the purpose of s
himself as to the legality or propriety of any decision or order pasced by the
Market Commitiee under this Act. If in any case, il appears i0 the Adminisira-
tor that any decision or order or proceedings so called for shoold be modified,
annulled or reversed, the Administrator mey pass such order thereon as he

thinks ft.

44, Amalzamation or division of Marke! Committees.—(1) Where the Adminis-
trator is satisfied that for securing efficient regulation of marketing of any agri-
cultural produce in any markef area. it is necessary that two or more Market Com-
mittees therein should be amalgamated or any Market Commitiee therein should
be divided into tweo or more Market Commitiees. then the Administrator — may.
after consulting the Market Commiitees or Committee, as the case may be, b¥
notification in the Official Gazette, provide for the amalgamation or division of
such Market Committees into a single Market Commiifee or into two or more-
Market Commitiees. for the market area in respect of the agricultural produce
specified in the notification with such constitution, property, rights, interests and
authorities and such lizbilities, dufiés and obligations (including provisien in
respect of contracts, acsets, employees. proceedings, and such incidental, conse-
quentizl and supplementary matters as may be necessary to give effect fo such
amalgamation or as the case may be, the division) as may be specified in the

notification.

(2) Where more Market Commitiees than one are established in any market
area under sub-section (1), the Adminisfrator may, notwithstanding anything con-
tained in this Act. issue general or special directions as to which of the Market
Committees shall exercise the powers, perform the duties and discharge the
functions of the Market Committee under this Act, in which they are jointly
interested or which are of a common nature.

(3) Where any directions are jssued under sub-section (2), the cest incurred by

a Market Committee in pursuance of the directions shall be shared by thé other
~ Market Commitiee concerned in such proportion as may be agreed upon. OT;
in default of agreement. as may be determined by the Administrator or such
officer as he may direct in this behalf. The decision of the Administrator or such

officer shall be final.

45, Supersession of Market Commitiee, ete—(1) If, in the opinion of the Ad-
ministrator. a Market Committee or any member thereof, is not competent to
perform or persistently makes default in performing the duties imposed on it or
him by or under this Act, or abuses its or his powers or wilfully disregards any
instructions issued by the Administrator or any officer duly authorised by him in
this behalf arising out of audit of accounts of the Market Committee or inspection
of the office and work thereof, the Administrator may, after giving the Commitiee
or member, as the case may be, an opportunity of rendering an explanation, by
notification in the Official Gazette, with reasons therefor, supersede such Market
Committee: or remove the member, as the case may be; and where a member is
removed, the Adminisirator shali appeini any person as a member of such Com-
mittee in his place for the remainder of his term of office.

(2) Upon the publication of a notification under sub-section (1) superseding
a Market Commitiee, the following conseguences shall ensue, that is to say—

(a) all members of the Market Commiitee shall as from the date of such
publication be deemed to have vacated - their office;

(b} all the property vesting in the Market Committee shall, subject to all
its liabilities, vest in the Government;

(c) the Administralor may by order, either constitute a new Market Com-
mittee in accordance with the provisions of Chapter_III or mzke such
arrangements for the carrying out of the functions of the Market
Committee as he thinks fit.
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(3) If the Administrator makes an order under clause (c¢) of sub-seciion (2},
he shall transfer the assels and Habilities of the Market Cemmittee, as on the daie
of such transfer, to the new Market Committee constituted as aforesaid or to the
person or persons, if any. appointed for ithe carrying out of the functions of the
=

arket Commitiee, as the case may be.

{
BRI
(4) If the Administrator does noi make such an order, he shall transfer 2l the
assele of the Market Commities which remain after the satisfaction of all its lizbi-
lities, to a local authority within whose jurisdiction the Market Commiltee 1S
situated and if there are more than one such local authorities, fo each of sueh
local authorities, such portion of the property as the Administrator may decide.

(5) The local authority to which the asseis of a Markei Committee are irans-
ferred under sub-section (4) shall utilise such assests for such objects in the area
within jts jurisdiction as the Administrater considers to be for the benefit of the
agriculturists in that area.

CaaprEr IX—Penalties

46. Penally for contravention of section 6.—Whoever in coniravention of the
provisions of sub-section (1) of section 6 uses any place in the markei area for
marketing of any agricultural produce, or operates as a trader. commission agent.
broker, processor, weighman, measurer, surveyor, warehouseman or in any other
capacity, without a valid licence, shall, on conviction. be punished with imprison-
ment for a term which may extend to six months or with fine which may extend
to five hundred rupees, or with both; and in the case of a continuing contraven-
tion, with a further fine which may in the case of contravention of clause (a) of
sub-section (1) of section 6 extend to ome hundred rupees; and in any other casse,

- to fifty rupees per day, during which the contravention is continued after the first

conviction.

47. Penalty for not complying with direciions under section 26(2)—If the out-
going Chairman or Vice-Chairman to whom a direction has been issued under sub-
section (2) of section 26 does nof, except for reasons beyond his conircl, comply
with such direction. he shall, on conviction, be puniShed with simple imprison-
ment for a term which may extend to one month or with fine which may extend
to five hundred rupees, or with both.

48. Penalty for making or reccvering trade allowance.—Whoever in contraven-
tion of the provisions of section 39 makes or recovers any frade allowance shall,
on conviction, be punished with imprisonment for a term which may extend to
three months or with fine which may extend to five hundred rupees or with both.

40. Penzlty for failure to obey order under section 40.—Whoever obstructs any
officer in carrying out the inspection of accounts or holding an inguiry into the
offices of a Committee or fails to obey any order made under clause (a), (c), (d)
or (e) of section 40 shall, on conviction, be punished with fine which may extend
to two hundred rupees for every day during which the offence continues.

50. Penalty for contravening provisions of section 40 or 43.—If any officer.
servant or member of a Market Committee, when required to furnish information
in {’egarfs to the affairs or proceedings of a Market Commitiee under section 40 or
section 43—

(a) wilfully neglects or refuses to furnish any information. or
(b) wilfully furnishes false information.

he shall, on conviction, be punished with fine which may exiend fo five hundred
TUpoes.

51. Penally for contraveniion of section 42.—Whoever in contiravenfion of the
provisions of section 42 obstrucis any person in seizing or taking possession of
any books, records, funds and property oi the Market Committee or fails to give
delivery thereof to such person shzll, on conviction. be punished with fine which
may extend to two bundred rupees.

52, General provision for-punishment of cffences—Whoever contravenss any
provision of this Act or any rule. or byelaw thereunder shall. if no other penalty
is provilled for the offerce, be punished with fine which may exiend to two
hundred rupees.
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CHaPTER X—Miscellaneous

~ 53. Members to be held responsible for misapplied funds.—Every member of 2
Market Commitiee shall be personally liable. for the wilful mjsgpﬁigﬁ%%ﬁ?
funds to which he had been a party or which has happened through, or has beem
tacilitated by, gross neglect of his duty as a member, and may- be used for the
recovery of the monies so misapplied as if such monies had been the property of
the Government:

Provided that, no member shall be personally liable in respect of any confract
or agreement made, or for any expenses incurred by or on behalf of the Matket
Comrhittee, if the coniract or agreement is made, or the expenses are incurred in
%%%c%&f?éih anccll 1;t_l “ﬁe dng dzschf‘th arlge of his dufjes; and the Market Fund.shalk be

\ r, and be charged with, all costs in respec : ) I
and a]; such expenses. = PRERCC SR o agreettienk
Vice-Chairman, miembers, Secrefary and servants of .ﬁra_'i:‘kq't
Committee to be public servants—The Chairman, the Vice-Chairman, the ‘members,
the Secretary and other officers and servants of a, Market Committee shall.be
doaimad to be public servants within the meaning of section 21 of the Indian Penal
Code. (XLV of 1360). : B orpe

55, Bar of suit in absence of notice.—(1) No suit shall be instituted against, any:
Market Commitiee or any member, officer or servant thereof or any,person acting
under the direction of any such Market Committee,” member, officer or- servant’
for anything dene or purporied to be done, in good faith as such member, officer
o servant under this Act, until the expiration of two months next afier no
in writing, stating he cause of action, the name and place of abode of the infend-
ing plaintiff and the rellef which he clatms, has been in the case of = Market"
Committee, delivered or left at its office, and in case of any such member, officer,
servant or person as aforesaid, delivered to him or left at his office or usual place
of residence, and the plaint shall contain a statement that Such notice has beer
so delivered or leff. |

(2) Every such suit shall be dismissed upless it is instituted within six months
from the date of the accrual of the alleged cause of action.

54. Chairman,

' (3) Nothing in this section shall be deerned to.apply to any suit instituted under
section 38 of the Specific Relief Act, 1963 (47 of 1963).

56. "Trial of offences—(1) No offerice under this Act, or any rule or byelaw
matle thereunder shall be tried by a Court ofher than that of a Mégistrate of the
First Class or a Magistraté of the Second Class specially empowered in this

' i

behalf.

(2) No prosecution under this Act shall be instifuted exc_ep% by fhe State
Matketing Officer or any officer authorised by him in that behalf or: by the Secre-
tary or any other person duly authorised by the Market Committee in  that

behalf.

(3) No Court shall take cognizance of any offence under this Act or any rule
or order made thereunder, unlass complaint thereaof is made within six months
Ero:n' the date on which the alleged commission of the offence came to the know-

ledze of the officer or person reierred to in sub-section (2).

e to Government or Market Committee.—(1) Every

57, Recevery of sums du
M : o the Government shall be recoverable as an

sum due from a Market Committee t

arrear of land revenue.
lue to a Market Commiltee on account of any charge, cosis,
or on any other account under the provisions of this Act or
v made thereunder shall be recoverable from {He person [rom
due, in the same manner as an arrear of land revenue.

any
whom such sum 1s
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(3) If any guesiion arises whether 2 sum is due fo the Market Commiites with-
in the meaning of sub-section (2), if shall be referred to a Tribuna! constituted for
the purpose which shall afier making such enquiring as it may deem fif, and afier
giving to the person from whom ii is alleged to be due an opportunily of being
heard, decide the question; and the decision of the Tribunal shall be final and
shall not be called in question in any couri or other authority.

(4) The Tribunal shall consist of one person (possessing the prescribed gquali-
fications) who is not connected with the Markei Committee or with the person
from whom the sum is alleged to be due.

(5) The expenses of a Tribumal shall be borae by the Market Commitiee.

58. Power of Administralor to delegaie powers--The Administrator may, by
notification in the Oifficial Gazetie, and subjeci to such conditions, if any, as he
may think fit fo impose, delegate all or any of the powers conferred upon him
or on the Siate Marketing Officer fo any other officer or person specified in the
notification.

59. Power to exempit Market Commitiees, eic., from provisions of Aci—The
Administrator may, by a general or special order, in the Official Gazette, exempt
any Market Committee or any class of persons from any of the provisions of the
Act or any rules made thereunder, or may direct that such provisions shall apply
to such Market Committee or o such class of persons with such modifications
not affecting the substance thereof as may be specified in that order:

Provided that, no order to the prejudice of any Market Committee shall be
pasieqt,swithout an opportunity being given to such Market Committee to repre-
sent its ecase. :

60. Rules.—(1) The Administrator may, by netification in the Official Gazette,
make rules for carrying into effect the purposes of this Act.

(2) In particular, but without prejudice to the generalify of the foregoing pro-
vision, the Administrator may make rules.—

(a) under section 4, for prescribing the manner of holding an inquiry;

(b) under section 7, subject to which licences may be granted, renewed or
: and for prescribing the form, period and the ferms, condi-
tions and restrictions (including provision for prohibiting brokers
and commission agenis from acting in any transaction both as a
buyer or seller or on behalf of both the buyer and seller, and for pre-
scribing the manner in which and the Dlaces at which auction of
agricultural produce sh&ll be conducted and the bids made and
accepled and the the places at which weighment and delivery of
agricultural produce shall be made in any market or market area)

and the maximum fees for licences;

(c) under section 10, for prescribing the number of members of the Board
the manner in which it shall be constituted and shall conduct the
business for setting disputes (including provision for appoint-
merét o)f arbitrators, payment of fees and appeal as provided by that
section):

(d) under section 14, for prescribing the manner in which members may
be elected including all matters referred to in that section;

(e) under section 20, prescribing the period for which a Chairman or a
Vice-Chairman shall hold office;

(1) under section 29, sub-section {2), under clause (j), for prescribing
grading and standardisafion of agricultural produce and under
clause (1) for preseribing other duties to be performed by Market
Committees;

(7:4] underdsectiun 34, prescribing the time within which an appeal shall be
made;

(h) under sub-section (3) of section 35, subject to which the powers conferred
by that section on a Market Committee shall be exercised;
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(i) under section 36, for prescribing ihe manner in which the amount to the
credif of a Market Fund shall be kept or invested;

(j) under section 37, prescribing other functions of a Market Commitiee:

(k) under section 38, for matfers referred io in that section;

(1) under section 57, under sub-section (4). prescribing the qualifications of
a person who shall constitute 2 Tribunal under that section;

(m) for the perioc'!ical'inspec‘iion of zll weighis and measures ang weighing
and mezsuring instruments in use in 2 market area:

(n} prescribing the manner of contrel and supervision o be exercised by
the Market Commiitee over inspectors appointed under the Goa,
Daman and Diu Weighis and Measures (Enforcement) Act, 1968:

(o) for storing any agricultural produce brought inta the market area;

(p) for preparing plans and estimates for works proposed to be constructed
partly or wholly at the expense of the Market Committee, and the
grant of sanction _to such plans angd estimates;

(@) for the manner in which the enquiry and inspection of the Market Com-
mittee shall be held;

(r) prescribing the persons by whom and the form in which copies of
documents or entries in the books of the Market Committee, may be
certified and the fees to be charged for the supply of such copies;

(s) for the keeping of a list of prices of agricultural produce in respect of

which the Market Committee is established;

(t) prescribing the matters in respect of which & Market Committee may
make or the State Marketing Officer may direct the Market Com-
mittee to make bye-laws and the procedure to be followed in mak-
ing, zltering and abrogating bye-laws and the conditions to be
satisfied prior to such making, alteration or abrogation.

(3) The rules to be made under this section shall be subject to the condition
of previous publication.

(4) All rules made under this Act shall be laid on the table of the Legislative
Assembly after they are made and shall be subject to such modification as the
Assembly may make during the session in which they are so laid or the session
immediately following. :

61. Bye.laws.—(1) Subject to any rules made by the Administrator under
section 60 and with the previous sanction of the State Marketing Officer or and other
officer specially empowered in this behalf by the Administrator, the Market Com-
mittee may in respect of the market area under its management make bye-laws
for determining the quantity of agricultural produce for the purpose of its retail
sale, for the regulation of the business (including meeting, quorum and procedure
of the Market Committee) and the conditions of trading in the market area,, includ-
ing provision for refund of any fees levied under this Act. ¢

(2) Any bye-law made under this section may provide that any contravention
thereof shall, on conviction, be punished with the fine which may extend to one
bundred rupees. .

62. Power of Administrator to amend Schedule.—The Administrator may, after
consulting the Market Committees concerned by notification in the Official Gazette,
add to, amend or cancel any of the items of agricultural produce specified in
the Schedule.

63. Savings—Nothing contained in any law for the time being in force re-
lating to the establishment, maintenance or regulation of a market shall apply to
any market area or any market therein or affect in any way, the powers of a
Market Committee or the rights of a holder of a licence granted under this Act.

64. —

65. —

66. Removal of diffieulties.—If any difficulty arises in giving effect {o the provi-
sions of this Act, the Administrator may as occasion requires, by order do any
thing which appears to him to be necessary for the purpose of removing the giffi-
culty.
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ScEEDULE.
[See section 2(1) (6) and section 62.] VI. Gur, sugar and sugarcane.
1. Fibres— VIL. Fruns—
1. Coiton (ginned and unginned). 1. Mango-
2. Sanhemp. 2. Mosambi.
i1. Cereals— i Santra.
1. Whesat (husked ang unhusked). 1. Lemon.
9. Paddy (husked and unhbusked). 5. Banana.
3. Jowar. 6. Grapes.
¢ Bajri. 7. Pomegranaie-
5. Nagli. 8. Fig.
8. “Vari. 9. Chickoo.
7. Kodra. 10. Strawberry-
§ 11. Melons.
% M 12. Water Mel
9. Sarsav. 5. P g On
10. Bavtlo. 13: FapayR.
14, Guava.
11. Barley.
12. Banti. 5. B
13. ‘China. 16. Falsa.
o 17. Custard Apple.
14. Navani. 18. Pine Apple
- 15. Savi. : 3
T11. Pulses— VIII. Vegetables—
1. Tur. 1. Potato.
2. Gram. 2. Onion.
3. Udid- 3. Tomato-
4. Mung. 4. Suran. . _
5. Val. 5. Leafy and fresh vegetable.
6. Chola. 6. Yam potatoes-
7. Lang. 7- Sweel potatoes.
8. Math. 8. Kochara.
9. Peas. 9. Olsane:
10. Kulthi. 10. Ladies finger-
11. Splits (Dal) of .pulses- 11. Brinjals. : ;
12. Masur- IX. Animal Husbandry Products—
13. Ghevda Beans. 1. Eggs-
1V. Oilseeds— _ 2. Poultry.
1. Groundnut (shelled and unshell- 3. Cattle.
ed). 4. Sheep-
2. Linseed. : 5. Goat
3. Sesamum- ' €. Pigs.
4. Safflower. 7. Weol.
5. Ambadi. 8- Butter.
6. Cocoanut. 9. Ghee.
7. Cotton seed- 10. Milk.
g. Castor seed. 11. Hides and Skins.
9. Khursani. X. Condiments, spices and others—
10. Niger-seed. 1. Turmerie. :
11. Thymol (Ajwan seeds) 2. Ginger.
19. Dilseeds (Shepa): 3. Garlic.

4. Corriander.

v. Narcotics—
5. Chillies.

1. Tobacco.
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16. U3

17. Gun

18. Tamarind

XI. Grass and jodder

XII. Cattle feeds—
1. Guwar.
2. Punvad.

GMGIPND—L—77MofHA

6.

7. Karmal.
8. Bimal
8. Ambada.

[No. F. 7/1/67-UTL-103]

P. N. RAUL,
Dy. Secy-
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(b) no court shall enforce any decree or order directine the refund of any
tax so collected on the ground mentioned in clavee (a)-

L
ration of the amendments to the principal Act
travention of. or no failure to comply with. any o
Act, as amended by thiz Aci. shall reandes
contravention or failure—

22. Certain contraventions not fo be offences—Noiwis
€ ope n

{i) relates either fo any provicion inserted in the pring
or to any existing provision as amended by this Aer: and

(i) occurred on or after the first day of October, 1858, and before the date
of extension of this Act to the Union territorv of Chandigarh.
23. [Omitied].
[No. F.15/2/68-UTL.(i)-104.]
K. R. PRABHU, Ji. Secy.
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